IN THE CENTRAL| ADMINISTRATIVE TRIBUNAL:HYDBRABAD BENCH
' AT HYDERABAD. ’
.0A,223/95 Dt321-2-1995,

|

M, Kishan- | : " e Applican%.

Vs, . 'L
1. The Sub-Divisional Offices, Phones,Nizamabad,

2, The Telecom District Engineer,Nizamabadl

3. The Bhief General Manager, Telecormnunic%tions,
Doorsanchar Bhavan,Hyderabad, ' |

S eeb e RespDnéehtS.

Counsel for the Applicant s Mr,K,Venkateswara Rao,

Counsel for the Respondentss N -R- 'D-QJJ"SO\SWSK'C(PQC,,

g

RAM:

HON'BLE MR,JUSTICE V,NEELADRI RAQ,VICE CHAIRMAN

LANILY Addme bsarv amw oy — e




IR~ ]

(AS PER HON

for the’ap

standinﬁ la)

2. ’The reiief claimed by the applic%nt is for

J ]
cirection

Casual’Maz

Distriét Engineer, Nizamsbad and to coﬁsider his

!
I!-iear
|

JUDGMENT. - -~ ] Dt: 2

5 P ——

'ELE SHRI A,B.GORTHI, MEMBER!(ADMN.)
|

d Shri K,Venkateswara Rao, l%arned coun:
ﬂlicant and Shri N.R.Devaraj,!learned

|

dunsel for the respondents.

|

to the rgspandents to re-engdge him as
| .

: S
Hoor under the centrol of the Teleccom! )

case fpr grant of temporary status andJregularisa icn
in accgrﬂance wfﬁh the extaﬁt rules, |
| |
3, ] The applicant states that he wa% initiall
engagéd aé Casuval Mazdoor from 1.12.19@7 in Sub-
Divisionam Office (Phones), Nizamabad!and that h
ficial

workeq co
breaks.

for mfre

|

4, | s
the ﬁespc
for re-ef
Gents af

|
furnishe

L

N

ntinuveusly till 31.5.19€9 wiéh some arti]

|
He contends that he had worked continuoysly

than 295 days during the sai? period. ;

ri N.R,Devaraj, learned stang¢irg counsei for

indents states that the case of the appl#cant
|

rgagement .would he considéred[by the re bon-

ter verification of the detaﬂls of the work

e |
by him which 18) at Annexure A-I to the OA.

|
|
f contél...

|




- A -

The
The

The ief General Manager, Telecommunications,
Doeorsanchar Bhavan,Hyderabad.

ub Divisional Offices,Phones,Nizamabad.
elecom District Engineesr,Nizamabad.

One cpry to Mr.K.Venkateswara Rao,Advocate,CAT,Hyd,
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One cepy t04§tand1ng Counsel for Central Gevernment,
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One copy.to Library,CAT,Hyad,
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